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' CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,

JABALPUR
Original Application No{720 of 2005

.

Jabalpur, this the 25™ day of January, 2006.

Hon’ble Mr.M.K.Gupta, Judicial Member
I .

Lanchhman Singh Inspe,’ctor of Income tax
(Retd) C-156 Shailendrd Nagar, Raipur (CG) Applicant

_ (By Advocate — Shri A.T,Shrivastava) |

j VERSUS
oo
1. Union of India, tljrough Secretary,
Ministry of Finance North Block,
New Delhi-110001.

2.  Central Board of Pirect Taxes
North Block, New Delhi through its Chairman.

3. Chief Commissioner of Income Tax
Central Revenue Bldg
Raipur, Chattisgarh-492001.

‘ o
4,  Commissioner oﬁT Income Tax Central

Revenue Bldg l
Raipur, Chattisg th-492001.

5. Additional Commissioner of Income Tax Central

Revenue Bldg
Raipur, Chattisgarh-492001.

6.  Zonal Accounts Officer, Central Board of
Taxes Income Tax Department

184, M.P. Nagar, Bhopal-462011. | Respondents

(By Advocate — Shri S.A. Dharmadhikari)
|

 ORD ER(Oral)
|

It is stated by tl;,ieor:spondents that a sum of Rs.10016/- have

been paid to the applicantAelayed payment of DCRG.
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2. The learned counsel counsel for the applicant, Shri AP,
Shrivastaw seeks withdrawl of the present OA particularly inview of

the facts mentioned hereinabove.
3. TheOAis dismisseqi as withdrawn. 6/% . %l
o

(M.K. Gupta)
Judicial Member
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